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THE APPROPRIATION BILL, 1965
Tue DEPUTY MINISTER N THE

MINISTRY or FINANCE (SurRi RAMESH-

WAR SAHU) : Madam, I beg to move:

“That the Bill to authorise payment
and appropriation of certain further sums
and out of the Consolidated Fund of
India for the services of the financial
year 1964-65, as passed by the Lok
Sabha, be taken into consideration.”

PR [

This Bill arises out of the Supplementary
Demands of Rs. 165.49 crores voted by the
Lok Sabha on March 2, 1965 and the ex-
penditure of Rs. 309.52 crores charged on
the Consolidated Fund of India, as detailed
in the Supplementary Demands presented
to the House on February 23, 1965, Ex-
planations in support of the Demands
have, as usual, been given in the foot-
notes below the Supplementary Demand
Statements. [  shall, therefore, confine
myself to a few introductory remarks.

{THE VICE-CHAIRMAN (SHRE M., P. BHAR-
GavA) in the Chair]

Of the additional provision of Rs. 475.01
crores ashed for in the current batch of

Supplementary Demands, Rs. 22.64 crores '

are on Revenue Account, Rs, 109.19 crores
are for Capital Expenditure and the balance
of Rs. 343.18 crores is for Loans and
Advances and Repayment of Debt. The
net outgo from the Consolidated Fund of
India would, however, amount to Rs, 62.14
crores only as the balance will be covered
by additional receipts, recoveries, adjust-
ments and surrenders,

The major items of additional expendi-
ture on Revenue Account comprise
Rs. 6.48 crores for purchase of building
materials for certain Defence Works en-
trusted to the Central Public Works
Department, emergent minor works and
repairs and Rs. 5.82 crores on account of
enhancement in the rates of Dearness
Allowance of Central Government emplo-
yees first with effect from 1st July, 1963
and again with effect from 1st February,
1964 and Ist October, 1964, A sum of
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Rs. 1.90 crores is required for the main-
tenance of National Highways and Border
Roads, while a sum of Rs. 1.62 crores is
sought for Stationery and Printing. An
additional provision of Rs. 1.16 crores has
been asked for meeting the expenditure on
relief and rehabilitation of new migrants
coming over to India from East Pakistan
since January, 1964,

On the Capital side, the largest single
item is the additional provision of Rs. 86.81
crores consequent on the stepping up of
imports of food grains and also internal
procurement. Of the other items, mention
may be made of Rs. 6.67 crores for the
Farakka Barrage Project, work on which
has gathered considerable momentum and
Rs. 5.10 crores for Capital Works of the
Posts and Telegraphs Department includ-
ing those relating to Telephone Develop-
ment Fund. A sum of Rs. 4 crores is
also required for investment in the equity
capital of the Food Corporation of India,
a wholly owned Government Corporation
set up under the Food Corporation of
India Act, 1964 as a long term measure to
deal with the food situation in the country.

Under Leans and Advances, Rs. 85 crores
are required for payment of loans to State
Governments the bulk of which comprises
Central assistance to speed up the pace of
their Development Plans in certain sectors
notably agriculture and power. In addi-
tion, a sum of Rs. 34 crores is required
for renewal of the loans advanced to the
Khadi and Village Industries Commission
for a further period of five years as it was
not in a position to repay the annual
instalments of loans on due dates.

Finally, an additional
Rs, 224 crores has been included under
“Repayment of Debt” mainly for the
national discharge of Treasury Bills, which
have a maturity of 91 days only.

provision of

1 do not wish to take the time of the
House in explaining these proposals further.
I shall, however, try to meet the points
that hon. Members may wish to raise
during the debate,

Sir, I move.

The question was proposed.
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Sumi BHUPESH GUPTA (West Ben-
gal) : Mr. Vice-Chairman, I begin with
one rather interesting item called the Prime
Minister’s Secretariat. Money is sanction-
ed for the creation of a Prime Minister’s
Secretariat, and naturally we are interested
to find out exactly how the particular
Secrétariat functions.

May 1 begin by inviting hon, Members’
aftention to what the ‘London Times’ wrote
about the Secretariat in this aspect of the
matter ? I am quoting from the ‘London
Times’ of Wednesday, the 24th February,
1965. The article is entitled: “Mr.
Shastri’s failings as a leader—from our
Delhi correspondent”. I am not concerned
with the whole article though I have got
the full text with me. Here under a sub-
heading called “New Secretariat” the ‘Lon-
don Times’ correspondent writes from Delthi
this and it was published in the London
paper :

“There have been some changes. Mr.
Shastri fofmed 4 new Prime Minister’s
Secretariat, for instance, which seemed
to promise an executive better organised
and with fuller resources than before.

But the new Secretariat has made no
palpable difference to the style of
Government and it even appears that

Mr. Shastri is not working closely with
it. In his first months Mr. Shastri often
spoke of the need to reappraise the prio-
rities of planning, to move emphasis
from the very long term to the more
immediate. to devote more energies if
not more resources to agriculture, But
his intentions have throughout been
swathed in hints and qualifications.”

Why 1 read it is because I want to point
out to you that the new Secretariat has
not created an impression even among the
foreign observers who take a superficial
view of this matter. As far as we are
concerned, we have certain genuine appre-
hensions about the manner in which the
Secretariat is functioning. What are they ?
We think and we have reasons to believe
also from our information that this Secre-
tariat is assuming more and more power
and almost laying down policies, and the
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reference to the priorities in the Plan which
the Prime Minister spoke about and to
which reference has been made here—
they were actually worked out by Mr.
Jha who is supposed to be the Economic
Adviser or something of the sort in the
Prime Minister's Secretariat. Naturally
when this policy or rather an outline of
thé policy was made known to the coun-
try, there was an uproar in the country.
Personally I wrote a letter to the Prime
Minister at once, and he replied to me by
saying that there was no such basic change
with regard to the priorities of the Plan.
But what he actually meant at that time—
at least that was the impression that was
created—was that the big projects would
be given up, new ones, and the old ones
would be consolidated, and so on and so
forth, which fell in line with the economic
thoughts and ideas of the officials, especially
of Mr. Jha. This is one aspect of the
matter.

We understand that even in the matter
of the recently held Congress of the Inter-
national Chamber of Commerce where
Indian interests were not looked after,
where these gentlemen were allowed to
make all kinds of statements, the mono-
polists from abroad, under the signboard
of an international conference, the Secre-
tariat was not correctly advising the Prime
Minister in the Matter, and in fact as far
a5 we know the briefing which went in a
regular way was very, very defective, In
fact, somehow or other we find that the
Prime Minister’s Secretariat is absolutely
biased in favour of the big business and
the monopolists.

Surr P, N. SAPRU (Uttar Pradesh) :
Sir, on a point of order. Under a system
of parliamentary government, the rule of
anonymity is observed. So far as those
persons are concerned, they are immune
from criticism in the House. They have
no opportunity to answer criticisms in the
House. That is the rule, that is the con-
vention well established in democratic
countries. Is my friend, Mr. Bhupesh
Gupta, right or in order in referring to
the Prime Minister’s Secretariat ?

For whatever thé Prime Minister does,
the Prime Minister is himself responsible,
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not the Secretariat. You cannot pass on
the responsibility on the Secretariat or on
any other permanent official. That is the
convention under a democratic system of
government and I think we should follow
that system.

Surt BHUPESH GUPTA : That is the
pomnt of order, 1 suppose. When we are
discussing the Secretariat. . . . (Inter-
ruptions).

Surt P. N, SAPRU : | want your ruling.
This is a very big issue . . .

Tue MINISTER orF PLANNING (SHrt
B. R. BHAGAT) : M.
accept ft.

SHri P. N. SAPRU : It is an issue of
a fundamental character so far as the
future of democracy in this country is con-
cerned.

Suri BHUPESH GUPTA : Mr. Sapru
can speak on it if he wants, Why say all
these things? 1 can criticise

(Interruptions)
Suri B. R. BHAGAT : Do you agree

with him ?

Suirt BHUPESH GUPTA : We are not ;

concerned with that. I very much respect
him and I would very much like to listen
to his speech. Therefore, the Prime Minis-
ter is undoubtedly responsible for the
Secretariat, and he has asked us to give
money. Naturally we are interested in
looking at it, we can look at it. I think
it is late in the day to raise such points
of order.

Therefore, the Secretariat, as I said, is
heavily biased in favour of big business
and does not properly advise the Prime
Minister. We have a feeling like that and
we get an indication of it from the news-
papers. Therefore, I think the Prime
Minister’s Secretariat should be such as
can be refied vpon for correctly interpret-
ing the policies. the progressive policies,

Bhupesh  Gupta, ‘
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and carrying them forward and not for
trying to work with a brake on whatever
is good and giving the wrong type of
advice so far as the Prime Minister is
conicerned. There interests are upheld.
Therefore, this is one of the aspects of the
matter.

So far as the other things are concerned,
I have read out a long article. If you read
it, you will be really shocked. Now, I
do not like economic matters to be handl-
ed in this manner. Somehow or the other,
[ find that the Finance Ministry is now
operating through this Secretariat, Three
gentlemen—one is Mr. Jha another is Mr.
Bhoothalingam and the third is one other
gentleman—have become really now the
rulers of the country behind the scene,
behind the facade of what we call collec-
tive responsibility. It is they who decide
the policy matters in a very big way. And
today with the vacuum of leadership, they
have assumed themselves—they have arro-
gated to themselves rather—too much
power, and Mr. Krishnamachari, another
Minister, is taking, very naturally, advan-
tage through the Prime Minister’s Secreta-
riat. Ft is for the Prime Minister to tell
us. Now, I do not wish to say very much
about the Prime Minister’s Secretariat but
since the thing is there, I have given my
initial reactions to this, based on knowledge
and information, and in future. 1 shall
certainly be in a position to give more
interesting facts about the manner in which
the great Secretariat is functioning. I only
wish that policy matters should be decided
in the Government, in the Cabinet; policy
decisions should be initiated in the Cabinet
and in the Congress Party, if you like; if
Parliament is not taken into account. the
Congress Executive Committee. I would
not like the Prime Minister’s Secretariat
fo assume such a power:

In the old times. the late Prime Minister
Nehru used to reply to letters immediately.
Here sometimes we got the replies perso-
nally within 24 hours. There was hardly
an occasion when it took two days for the
Prime Minister to reply to the correspon-
dence going from us; I believe from others

also. The replies came within ten to
twentyfour hours of our writing to the
Prime  Minister. Nowadays even an
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[Shri Bhupesh Gupta]

acknowledgment does not come. I am not
speaking about my case because I hardly
correspond.
Renu Chakravartty and a good number of
other MPs, well-known and leading Mem-
bers of Parliament, wrote a letter with
regard to certain matters—about the teca-
chers and so on, I believe—to the Prime
Minister and up to now they have not
received even an acknowledgment, And
Shrimati Renu Chakravartty was telling
me that she would now write a reminder
to the Prime Minister asking him whether
he at all received this letter. Such is the
position. What is the big Secretariat
doing, I would like to know. Therefore,
some improvements are necessary, 1 say
this with a little sorrow because I would
like the Prime Minister of the country to
maintain certain standards which were set
by his predecessor, at least in replying to
the letters. The reply will not be very
edifying, it is true. But we have a little
satisfaction when the replies come in time.
Very often, I received a reply from the
late Shri Jawaharlal Nehru immediately;
sometimes I wrote a letter in Parliament
and in the evening when I went there, 1
found the reply. Such promptness would
make a good impact on us. Our Ministers.
most of them, do not write in time but at
least the Prime Minister should be parti-
cularly careful. T am paired to say that
when Members of Parliament write letters,
they do not get even an acknowledgment.
What is happening to the other countrymen
of ours, T do not know. Therefore, would
like to know it.

Therefore, improve the Secretariat. Take
away the policy part from it, make them
work as secretariat and do not trust peo-
ple in such high, key positions in the
Government when you know that they have
a definite bias for the big monopolists and
behave in a mannper which is open to sus-
picion, at least suspicion among some
Members of Parliament and among the
public, and which is talked about in the
Press. Now, we do not want M.O. Mathais
any more, anywhere. Whether they are
Special Assistants or Principal Private Secre-
taries, M.O. Mathais should not be there.

Now with regard to the Home Ministry.
What shall T say about that Ministry ?

[ RAJYA SABHA ]}
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{ Here is a worthless Ministry ..
(Interruptions) utterly worthless, I tell you
moneys are being spent there. Why should
we sanction money for the Home Ministry?
Even to consult and decide on the traffic
rules in the country, it brings policemen
from America. to decide how the traffic
| hights should be arranged and so on, and
i then it brings a member from the Attorney-
General’s Office from the United States of
America in order to advise the Government
in certain other matters. Our information
is this that some of them, Americans, were

consulted when they prepared the state-
ment with regard to the so-called Left
Communists, Our information is that.

They will deny it, I know, but you cannot
just get away by denial. What happened ?
Where is the security ? Nothing, everything
goes out. Now, the Home Minister s
supposed to be a very brave man. What
is he doing? Crimes take place in Delhi.
Nothing is done. As you know, ciimes
take place in Punjab. Nothing is done.
The culprits are not traced. And Delh is
one of the cities in India where more
crimes take place than in any other place in
the country today, and in wurban areas.
Such is the position. Yet, the Home
Minister lives here.

SHrt P. N. SAPRU : In Delhi arez or
in Punjab area ?
i SHrt BHUPESH GUPTA: Well, in

Delhi area, and because Punjab is closwe to
our Home Minister, the Punjab area. Now

this is the position. Here is the Home
1 Minister He wasted public money.
THE VICE-CHAIRMAN (SHrt M. P.

BHARGAVA) : 1 may tell you that the time
i allotted is one hour,

Sury BHUPESH GUPTA : I will finish.
T am very grateful to you. The Home
Minister wasted public money in making a
fantastic statement with regard to the
“Left Communists”. Read that statement,
and I am sure all papers have criticised his
statement. But he is undaunted. This
Home Minister made out his case on the
basis of lies, distortions, falsehood, malice
and political perversion and on the basis
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of that, one fine morning, on the 30th
December, he launched on all-out drive
throughout the whole of India and artested
900 people or so and put them in deten-
tion.

He does not even today release the 29
Communists who have been elected in
Kerala. And Mr, Santhanam writes an
article today in ‘The Hindustan Times’ that
not only these Communists who have been
elected shuold be released but all the
other detenus in Kerala at least should be
released and that is the right course. I
am very glad that at least there is one
Congress member who appreciates and
understands this expression of reason.
Those people were arrested and this Home

Minister comes for money. Mr. Vice-
Chairman, T tell you that the country’s
future is not safe in their hands. Why

Mr. Nanda is doing that, I just tell you.
He wants, by keeping them in jail, to create
difficulty in the mnegotiations among the

non-Congress parties who have been
elected in Kerala.
b ¥
SEVERAL HON. MEMBERS : No.

Surt BHUPESH GUPTA : Yes, | tell
you. He wants to create the impression
that even if Mr. Namboodiripad and others
came to an understanding for the forma-
tion of a non-Congress Ministry there, that
Ministry would not have a working maijo-
rity in the Assembly because 29 people
would be in jail,

Once the other elements are told this
thing they may hesitate to negotiate and
they may feel no use of negotiating with
Mr. Namboodiripad and others becduse
even if you form the Ministry there, a
working majority will not be available in
the Assembly if 29 people remain in jail.
Therefore, please understand it. It is not
merely an ugly, anti-democratic measure
in itself, there is political motivation be-
hind it. Now, by keeping them in jail they
are indirectly trying to pressurise the other
Opposition groups—I am meaning it in the
old sense—the other non-Congress groups
minus the Kerala Congress so that they do
not come to an understanding in the belief
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that the great Nanda would not release
them and then what is the use of coming
to an understanding because in any case if
these 29 are not released, then they would
rot have a woiking majority. That is one
of the reasons,

{

Another reasons is that they are tellitg
the Kerala Congress and the Congress that
they are keeping 29 people in jail, or pro-
pose to keep them in jail. They say,
“Have discussion, come to an understand-
ing and you can run the government with
only 54 votes in the Kerala Assembly be-
cause 29 will not be there to vote on the
no-confidence motion and turn you out”.
Therefore, this is a two-pronged attack.
I charge the Home Minister with a narrow.
partisan, political motivation in this matfer,
and I tell him quite clearly that he can-
not be allowed to play ducks and drakes
with the liberties of the people and with
principles of democracy.

Sir, we had in these Benches, you will
remember, the late Govind Ballabh Pant.
Well, he was a very difficult person in some
ways. I know the difficulty I had to face
with him. But he knew how to measure
his words, say things properly. But as far
as our Home Minister is concerncd—Mr.
Vice-Chairman, with that note 1 will end—
he does not measure his words even. As
you know, before everything happened in
the Kerala election, when he went to
Kerala he had so many people arrested.
And that is what he wanted to make out.
He put election as the test of his policy.
He said that 99 per cent. of the people
were with him and all that kind of thing.
After the elections one should have thought
that he would bow to the will of the
people now.

’

Mr. Vice-Chairman, you ask us to give
money. See what he said :

“I am allowing them to stand so that
the people of Keiala will have a chance
to disown them.”

That is what he told a crowded Press con-
ference there, according to the local edition
of the ‘Kerala Indian Express’, not the
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{Shr1 Bhupesh Guptal

Trivandrum edition but the South edition.
It was not an ordinary Press conference.
It was a crowded Press conference. Well,
who has disowned whom, may I know ?
Will he come and apologise to the people
of Kerala? Not only that, he threatened
the Muslim League. He threatened the
Communists. He said that he would not
allow even them to form a government. A

suggestion was made that even if the
Leftists and others were returned, the
Communists and so on, he said that he

would not allow them to form a gcvern-
ment. Such a statement was made by
him. Who was he to make such a state-
ment ? Has he become the Constitution ?
Has he become the only founding father
of the Constitution who alone can inter-
pret the Constitution? The Constitution
will take its course. What they are doing
today falls in line with what he was preach-
ing with the only difference that he expect-
ed that the Congress would win in Xerala.
But it has lost.

Mr. Vice-Chairman, yesterday he gave
the voting figures. It is no use giving such
figures. Your seats have come duwn to
36 seats You have got only one-third.
Never in the Congress history recently the
number of Congressmen in terms ot seats
has been so low as in Kerala. They should
be ashamed. The Congress should have
some self-interospection. Nothing of the
kind. Only one-third of the seats. Twenty-
nine people are held in detention by a
patty who hds got 36 people after the
election in Kerala. Imagine 36 people
they could get elected all-told in Kerala,
under the banner of the Congress, on the
basis of the Home Minister’s policy, and
that party, that Government had the teme-
nty, the audacity, the impudence to put in
detention even after election 29 M.L.As.
Mr. Vice-Chairman, this is not the way of
democracy. This is not the way of the
rute of law. Mr. Vice-Chairman, this is
not the way on which we can fashion our
parliamentary institutions. This is the line
of a political highwayman. This is what
I would like to hnow. Mr. Nanda is be-
coming more and more aggressive and
assuming the posture of a political high-
wayman, As you know, he thought that
by arresting these Communists and putting
them in jait he will please the 1ightist ele-
ment, nstde the Congress because some of

[ RAJYA SABHA 1
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them think that Mr. Nanda is a very pro-
gressive man. But now even the rightists
are accusing him of doing such things that
they have lost the Kerala election.

Tue VICE-CHAIRMAN (Sart M. P.
BHARGAVA) : Mr. Bhupesh Gupta, Please.

Suri BHUPESH GUPTA : Thank you
very much., I know you are very kind to
me. Therefore, I only say in the end that
I speak with passion in this matter. 1 do
not know how long I will be able to speak
in this regime. 1 do not know if they are
in the last days of democracy. I do not
know if they are paving the way for sub-
version of the Constitution in the hands of
the Government, the Parliamentary institu-
tions which you and I, many of us, on
both sides of the House have shaped alt
these thirteen years since the Constitution.

Mr. Vice-Chairman, you have been

in
this House. Did you see any Home
Minister speaking in such arrogance, in

such a defiant manner ? Even after this
scandal of Orissa, they will not lay the
C.B.I. report. He will not look at it., He
says, T will not look at it.”

Suri LOKANATH MISRA
That is a féminine attitude.

(Orissa) :

Suri BHUPESH GUPTA : Not every-
where. Not in the South. It is only in
Bengal that the brother’s wifé does not
look at the elder brother of her husband.
This is the situation. He would not look
at it. Is it the elder brother of the husband?
Has he become the daughter-in-faw of the
Home ? And has the C.B.I. report become
the elder brother of the husband ? But the
same gentleman put that funny repert,
called the Statement about the Commu-
nists. That was not a secret of the State.
Not only did he not call it secret, he laid
it on the Table with a gusto. That is a
good thing that he did because the Kerala
people saw what lies were there. I agree
that that service he did. Therefore, I
maintain that his poliey of detention of
political opponents, so many of them, a
thousand of them under the Defence of
India Rules, has been rejected, repudiated
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by the peaple in the first test that we had
in the Kerala general election. In England,
if it had been done in a bye-election the
Ministry would have resigned or at least
released the people held in detention. In
England, such a thing would not have
happened. But here whether it is the
CB.I. report, whether it is the language
bungling, or whether it is detention of the
Communists, the Government will not even
admit its mistake even when it gets such
a drubbing as its has got in the Kerala
elections and so on. Therefore. Mr. Vice-
Chairman, I demand the Defence of India
Rules be withdrawn. 1 demand that the
detenus, the political opponents, irrespective
of the parties, be released. Here in this
cauntry we do not want such a thing. It
is a perversion to say that the people were
preparing for violence in Kerala. They

were preparing for election as everybody
knows.

And that is why the Kerala people did
not believe Mr. Nanda’s statement. That
is why they voted for these Communists
whether you call them Right or Left. The
people in the villages in Kerala knew it
from their experience that the Home
Minister from Delhi was telling an un-
truth and abusing his authority and power,
hence they ‘“rejected the Home Minister
and his Government and the party to which
he belongs”.

Mr. Vice-Chairman, I have finished.
But I do say, do not spare money for this
Home Ministry. Reorganise the Home
Ministry. I do not say anything about
this ugly Government, because more things
will be said when the No-Confidence
Motion will be discussed in the other House.
1 wish we had also provision for a no-
confidence motion, or at least for a motion
of censorship against this Government. Let
the Home Minister make that statement
outside without taking the cover of Parlia-
ment; he will be sued for defamation. We
have a Home Minister now who has risen
to a high position but who does not have
erther the generosity of heart or the great
qualities of a person who should be in such
a high position, ope who wants to maintain
himself in this high position at the cost of
other political parties. And the one sec-
tion of Communists, of the Communist
Party Marxists, came in handy. It is a
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blow to democracy. Please do not try to
advance your own cause at the cost of
other parties and of democracy. Therefore,
| am opposed to some of the grants wanted
in this Budget for the Home Ministry..

5 P.M.

I again demand that if they have not
become utterly shameles, dehumanised, anti-
democratic, ugly and so on, they should
immediately release the twenty-nine detenus.
Let the Parliament and let the Constitution
take its course, there in Kerala. This is all
that I should say, apart from pressing again
the general demand for the release of politi-
cal detenus because we take it as an attack
on the fabric of democracy. Bad omens
are indicated by such action. FEither we
stay this ugly tyrannical hand now, or to-
morrow we shall be overtaken by a fate
which we should like to avoid, namely, the
fate of unabashed, naked, authoritarian rule
in which many of us will have to go down.

THE VICE-CHAIRMAN  (SHrR1 M. P.
BHARGAVA) : May I request the House to sit
a little longer and finish this Bill ? Shri
Sundar Mani Patel.

st geee wfwr @ (354a0)
JaEwTest stv, A ga fam anifanas
fa=r qv faarc #<7 @1 3 2, zadr
aqd et 9 fee met Fe
THFT OF A7 A7 g, faasr & Fza1
g fawasifyaus, &t fag zrgw @
gw Onfyows fasr 3 a9 ¥ 9497 $<@
Z weeEw § 3g o 93t ¥97 w0
wier argr § fwogm aw 7 faAen
farmmifioma 2w & 1 zuF agd S
TR & wAsAT faw 6 949 gd,
59 g8 i 190 OF srw fe g
xwd A dor 0 &\ F o qg Fgr
wgai § oo Ay frud i
21 T &, A g1 W@ & s ofew
URRFFT F FAT AT 67 AT & AT 2
T & SeF I &R T Fed § a7a
agt fan, ot gw =g faad gnfigea
fa@r ara FT 2, 349 To A R Ay
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[# |- wfir q2=]
gwTa 95T 9t 7 a1 Al § ag ST
Stwt fa, s ag vET @

79 ST g foR oS IS F "
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T wfaor a9 & | g 999 99T
TG | o 7 QF safaar &
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TEE )\ E § g @H A ag g fF qE
W S T e FE A
i, TER! TgAvTes fRAT o7 @
#T gz W F fog T @A |
7% 9T g¢ fF ag 3w & fom we€
SATET  GAGATE &, T T FE
Tq AT & TR H7 FAAT FC 2 |
qg 99 AT AT E |

# uF a1d F1 A1 R @ g g
ARG 9 CATAT FHO & ATFT &
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¥ gt gv F% 3, fowaad gr AT |
I TET T GATL AT AT 7 gl S 3
g AT qwm A g fF A S Ay
2 o1 I T E | AT T T AT F A9
TAU T F G | STEWTER S,
1T T 2 o 1 ot sl O e
F foum & fon s fifow #3, 4
IEH! TN TATTHT FZHT TEAT & 1 {7
FATL T3 GEHTLHT ST a8y 3 | F4T
ST & HEd Hell F o wree fazama
TAT A, A" E FHE ST F A6
dfaat ¥ faars 9 Fecoreg O, S
T & fysamn wm 2, @ a5
TR A, IW g9 A ST AR AW {
AT T T G A TTHTT F OF
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TAAY F AT A AAST BT TEIT THEA
FT €T TG AT | W JF A
FT AR A fwar st w1 g
W TF A A 9w e TafaEr
T ST GG | RN I AqA
# faQefy 7o & ar A w7 o< srefmt
a S wifae wegukq O # far ar
e /, IAF AT gAY HfaEr 7 3
¥ & g7 ag T £ o do AT
T EF W F SR T s dmy &
qE I TTEATHHT FA FHT, A1 FH
faa F 4T | TiAd I ARM Ao dTo
WTEo FT AT AT a7T AL g% |
W AR 0K WA T J
fasamd o7 99 9 a7 T W AT
et frar 1 few o ag faeRerr
aren fafreer F 3oz s 5 3
her 30 Gsfafaefes gomareer
2 wram d aw s e fatt
e fﬁ'!ﬂ',gfﬂﬁ? ﬂ"\lﬁ-j'q;ga"g(
Fﬁoﬁo%}'{%o&fﬁ]‘@gm%| g5
FUE e A7 AT Ao § AR
arew fafreet & foem & o S
g | 98 uv sRfaede £ ol fFaY &
faear a8t | @9§ AwS AT AT AT &
fr 9t @ FAE FFE &, S ST
Frafew & SwE A TAES AR
& S g A F ol 3 AT wE
21 gEY FAR TH ST & OF AT
| § A seAwsE F fedw far
F 31 FTW F ATEHT & AR F IR A
SR AT ATEAT § o TR e A A
TE AE & 1 I AT A AT
FIG F THo TeAo TFo Y qfae wiET
TETTHE FE AT FTH § P 78 AT
TR AfEH | &Y ag 91 gAIe o "gew
& o & a5 Sww AT R A I
QY W AG F7A §, A FHT F T

| T To & g I 1 75 o0 % £ |
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qﬂ‘ﬁﬁf@@éﬁ?ﬁoaﬁo
ArEo 1 1 wfaa & fgars aEE
FAF TG |  IEYE S AW A
FTEE T AN FA W@ E? T AW
yqd 1 g9 & fod, sud g@ W
7A@ & fd ox & A gEd e
F @ & | AT gEA-gadr gHeaTy
AN & W g, AfHT Tt ag AT
fomr 78 @F £ 1 T forw iz A
g aTeH fafaery ST fgw i
4, MeRA W e §@ Sar § S
Ter WA 9, 3% fEdre S St
Fom el § suR AT faiedt &= A
TSt IBTE FF 3T wEm Wl ¥ 0% &
frwme fear s | g s faerR,
IS, Wew WA, Todo, SIFH FTHAT
FA AT TSTE A OIS AT | T I
TEH  FNGT & IR AT WIEAT q€T
21 T ot fF gEE WA wA ¥ fam
FET AR GIE A FTHOS o A E

T
~t 17

= gugwremE (s Wi gareE
wwtg) g afor s, a8 a9 gifsue
faa & smmaT 7 Y

st gy wfm @@ gw feaeas
FTE |

Iuaees (%t Wi Sane
aWa) ©F @ §9 W g 999 ¢
afeF Treiaesl ag SUH TG AT & |

i &to oTo WG : I Al

Ffade v g, Fifaw 1 g, efafasas
qTF Afecm T &, a1 =@ 9T A

SHrR1 DAHYABHAI V. PATEL (Guja-
rat) : This is administration of justice; this

is Congress justice.

- -

sﬁqatwﬁwia‘a”rﬁ;r;gm
¥ fF zowt fou & fou @& & o
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O R AR & AT T T FW
FC WA A B awA ¥ TR
FTHA HT FICAT FT W@ E | AT FEE
ERIT | ZHHT |TH FLAT & | 30T TH w1
ag AN F7 Iq A1 g AT FT HAT
T3 & ST qF FHIT T IAHT AT
TF AN A FT AL 2 | F4 o T
# FHIAE I3 faar o Fee d
& T ST G747 T A9 7 I EhT AT A
T g T, O € 99T & forg e
q47 & At fogar wmwem @, e
are faame =11 @y & 7% 79 aw g AT

AT CHT AT FT GTHA &
fau &R T@W & fAQu oo sifmy
FT @7, faar faamr @9 F @ E,
IqT R AT F g FA & fAu
Fforer Fvcr a7 AT AT I M {
AT g7 &1 STt afwa foar a9
§ FATT 77 21 @ £ fF it 9w @y
2 1 9 9 97 @71 §, Ifgu | srgvmafa
ST, # saw Sfvw & St wEE qrEf &
HEE & ST AT H @ g B wferd
F1, I T F, STF VAT AR FAINF
e fodT & o7 & ST oF A
T & A7 I/ FEA § L AW g1 S
¥ wmfaw s T W A
g5 W g AT 3 Al A
F[ET T FIO FE AT T qUTS HY
A FH ¥ FH FUH T F GIT T 98
quzr afgu & ag s wfaqy it awq
FY FIT F7 @ § I TAT IR
T A T AT TR | 8T F AR
JAEAT ¥ WIE | AT T6E AT F 4T
GO 7 W AFAU FT AWTATHAT HA
g, ST Prfeares #37 & T e
F e ff agT w6 AwAT E, FAA
& I WA W T NT AT ST AL
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[# g=7 "ir 924] i

2, a1 g1 A AT S &1 @8,
S @Yo o Ao W IFAT TE AT
39 S A Fgrafoam fFar g ? w6t
T & GIQ TG AT ? AH T GAT
a7 | A9 Y IR gl q (AEAT 8 |
§ gfaar § ST ST TWE FEA |
At fegre o aYo amso frdté &t faar
2 I few # qar gom fF oA @l
foe & ofr 1€ g0 W FL ) 99
aFa? & faor & Fay gomr 7 ag WA
7 qur A fqfaaife & qra gafee-
E F4T 7 TG FET | AT 3E AT ST
gAffa bat FfE e ABEd *T ST
IAE &, ST T Faew TXAUET g,
S Faeamwiey &, ag wfam & &
AN e e m AW AW
FEETL F AT MW, FEG T HI
"rwAr Tifge fF P gw AwEd &t
femezs #T ¥ @ A1 A gHia
Z9 N OF TE a9 § WiE G AL |

|

FEFETE 98 B0 F AW & &
FLAT S | ITH! gH FoaT T@AT §, AT
T3 arFa & & o g e 9w w1
I AT IAHT GEVT G FTH A FO
F ol § AR qHTA & R FL
A gg @1 AT § sEE ar gWAW ¥
ifey 78T W@ qFF A W 48 gL T
W R g

FTTARTLY (Y WETAT HATH AT ) °
grax wfor ofi, 15 AFz grarg § )

oft gT afor g fe
fergeaa 7 ag festet @z @1 & i Frw
FE@ER F1 91¢ faqar g & aifag,
w18 faqan et Sif9T, ag g ax
T AL & | ST F) afaw, deo fafasdy
F1 8fGU, JH I AN G FE ATRIAA
), TO -G 7 IGE, TO aH
T 7 9, TS ATIHT AL AT, TG B0 |
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T AR, I O A AL GAS AAT
TEN & | BU NIV qF ARV 3@ @ £ rad
ISEAT # I IR Tg AT @A
¥ fau fee amedt & 71 ° wafeg A
Fgar g {5 3y g oF FaeE
qor F fom 91 qvaT v @ & ST
A FT F HTL AeET & Soal a8 FHIA
Fo1T | ga IET & o wfE @ e
wfeat 7 giffa & § a1 7@ #1 § sww
Wt R smefrgr & o fasr s,
s o g4 faga 21, g=ar @t 93
Y& g afFT Qret 39% ToaT g #17
fraa g & 3w Y wIf T8 g1 g
g 99 Iefaar # A9 § W fAww
SR =41 g1 W | 98 A 91 A
ToTfea® q@fa w1 OF aer o 2, W
AR FWRY & WIE 437 § 9941 a8
gt arfgy | wer f9ed dn 3R
E g AfFT Taar # a9 F o w7
foer g =fgu—ag  wataw
wgfi & R &W e T & 6 gy
FIAG TS T AT FT AT AT | FAY
FA U TIT F ar giaaT 77 fGwwr $
g1 ST — SaTaT g A § A T
FH Y FA 31 e sa1 19 fF a3 w0
&1 QT & | I T AL A1 7 WA A
TE T AT TG |

SHRI R. S. KHANDEKAR (Madhya Pra-
desh) Mr. Vice-Chairman, Sir, T am not
going to take much time of the House, but
I want to point out one aspect of this Appro-
priation Bill. The hon Minister said some-
thing about internal procurement of food-
grains. Now, Sir, you know that my State
of Madhya Pradesh s a surplus State; there
is a lot of procurement going on in that
State, and 1t is the responsibility of my State
to supply the neighbouring deficit States of
Maharashtra and Gujarat with foodgrains.
Now I want to invite the attention of the
Central Government to a lot of bungling
that is going on there in the matter of inter-
nal procurement. A wrong impression has
been created that there is going to ‘be State-
trading in foodgrajns hetween State and
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State. But that is not so; there is no trading
in foodgrains at the State-to-State level. 1
have received a number of complaints and
what I am given to understand is that this
work of procurement is entrusted to certain
marketing societies. Now, what du these
marketing societies do? They collect the
foodgrains from private traders at a very
high price. For example, I am told that
these marketing societies procure the gram
which is sold by the private traders—a gram
which is moth-eaten and is in a very bad
conditiot—at a price varying from Rs. 56 to
Rs. 58 per quintal, whereas the new gram
is available in the market at about Rs. 46
per quintal, and this profit of Rs. 10 odd
gaes directly inta the pockets of the private
traders. Yet the Government says that they
are trading at the State-to-State level. Then
this gram and other foodgrains which are
procured at such a high price are exported
by them through private trade channels to
the neighbouring deficit States. Now it has
two effects. Firstly, they have to pay more
for the gram and, secondly, even paying more
they get very inferior stuff, moth-eaten and
almost useless to eat. Government should
look into this matter since there is a lot of
bungling and a lot of mismanagement going
on in this internal procurement.

The next point 1 want to point out is that
there is a lot of complaints against the ‘food’
officers. There are complaints against the
collectors and the Deputy Collectors regard-
ing the procurement of foodgrains in this
manner, They have been entrusted with the
work but, as I said, they are favouring the
private traders, and procurement is done
from them at a very high cost and the
quality of the foodgrains is also not good.
I do not understand why they are not pro-
curing the new crop that has come into
the market, and why they are collecting these
foodgrains from the private traders. Though
they are paid such an exorbitant price, they
are not able to supply good stuff.

There are so many things about which
1 wanted to speak, but since the time is
short T would only now impress upon the
Government to look into the matter. T am
not sure about these things, but I have been
receiving complaints and therefore, I wanted
to take this opportunity to invite the atten-
tion of the Central Government so that they
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may look into the matter, about internal pro-
curement of foodgrains in the State of
Madhya Pradesh and also about the bungling
made by the Collectors and Deputy Collec-
tors. I hope the Government will take
interest in this thing. In the neighbouring
States of Maharashtra and Gujarat they may
pot have complaints about not getting good
quality foodgrains and also of high prices.

o} faremgwie weaTsh Srufan
(Wewr gaW) : JTAHTEAE HRA, TR
St AR T o fafe fages
wega fvar o & 9w AR | § 39
F91 FEAT | GE9 TgAT 19 Al Ig g
ffF ogd Fo e o s A
fodos g d (F0 T AR ITH 9 F4
FOST & AT g &0 ST w0 g |
aft 59 TBT 4 97T 75 FUT &1 40
F T @ § | &1 709 g ewd T
ST gFar & fF g wmEd #7799
FATH FT TOFT (HITT GG g AR 57
faar & #T & | TATE Hell ST w0 f%
FTE IARER &@d, AT oge &
ST ALY Y ST T A I @H o1 MC |
FE @9 08 W€ § T IEH @]
qe7 o7 Ag & 6 gEIX Hell S & €
4 9T 12 FUT ®o gAY T &
fomn, ot o & #1 F@ & 4
gat AT AT e HM E @
fopaT A1 T | A A AT 9 T ST
FY IO T & (% G 90 WA
wd T T § 9 gEfed argar
FET fF I Adl AERT o9 919 #T
s w1 5 g Smar faan 3 o)
R FET A qF, IR FAATT FT FOZL
FL |

gq0 TR TF AW A TE § qHH
%7 ¥ G § | Ig el T fF A
oo & afus Senfad gorr 1 999
qfcorraea®T gHaT 99T SAET A1fed |
IUFTEA S1, A UF fafqaw @@
:fr o fegam & wedw W
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[*7t fasemgrTe waEs sl
T GHT 9T & ST 97 JAFHF €T |
AR T Ieen ofq Fex waw sfus
g g 1 g W A wr § R §
fad oux | a1 wgaw @ e
€ wrgr ax e fus senfeq €T €
oey feafe & ©9 Suw FY Fmewrdy
I FT I9em, W % 5 fie v
INET Afuw g qHaT g, T8T 9T SR T
FIRGE FI, AAAT FAT FEATE g
axdt & gaw wfawifag w0 3 fag &
TS EHT F ) EWL WET WEW W AR
FrEdi 9T A=EIT fd # oThH F
farare o9 fr sTowRw A wfy s
25 fFefiama g% at #eg wRW § 32
forerrame sfa §ae< g$ | o) g% Ter X
faey <ftsr &1 InET wfuw ¥ awfuF
g @Fa ¢ SEaT 96 &9 & fau ere
T z@gfte & Ao w3w R g0 S0
FT IIRA BIT F7  FTHHA & I
FY GAFLS FL AT IUF FE ATH T qH
I e TS (R (G T A
UF € &F § JRE FT IATEH FY Al
Suw faraey & gfte &, 910 & Uwe
Fi gfte & @ afsw Fa #1 gfte &,
Far aren &y gfte &, s ow W #Y
gfte &, oix i ¢ gftedt & aga ww-
Traw fag g wwar | safad 7 wrgar
FeT fa welt wgiRy g9 91 9% faae
F< fF Aeg wew & o= & & s@mEA
afgs g aFAT & SUR FET &
THAT T&T FL §HU WG FH FX | 39
g9y @ § 9g faaeT F7 w1gar g 5
TT AW FATY TEEHIT F SARTA AT A7
fF sy #1 Soarew ufd gwev 28
oA weg wawr | grn faeg SuE
WE 32 fFAmTT g 1 AR AF &
% s FTTARIT T AgAT Wi g HIT
SFfa Wi IEFT AT T ql ST IO
T T AT AT FET A9 T A
e Zan § P @ avg & aEfa A
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a1g T2 fear qF &) qewar o S wrwe
FT AT FIAT § IHF ATHIT IHEA
FNH gwear g A ar gg=
gwfeor ag o g aven & BF g
IR R fF guw  gare faaifa
ST & ST SAfaF ST TGy bt
Tafad guE e 99 qgr fa@r sar
a g e 99 R wEr e
9TaT | 39 gfte & F sdar ww fa
afs srEfas  F1eoM FT AEAE FIT
THAFT SHART AAT O &7 F FFAT
& faart s &Y o e Al
goferd & g f s s snod avzaTE
& & W S Y IR 5H 91 FT
o @ & sua fAeEr ® g9 9# 1%
F1 HFeT g, Ty ® fF s
MEfaF SFT F IRUTAEEY IEEd
AT & FH E MY QT AT &7
FE WA T @ | FEF AR A AT
EUEICECE - ’

T wfraa Sed S
F o T AT TS 1 T qF T AT
& fr aw gw wgr o g% fv gwR
FIITFT &7 TOET 1 faer & gfee
T FITFIT FT AU I H] 7T F10G
famt fgd | g8 Argw FWWA WY
37 &1 TEF 9 UF du 77 o faur
AT § T qHERT 37 4 FT eI @A §
fF aus 7 SEET F1E @OT ANF TG
a3, AT FRIAT ALY g I, g
# qeAT AE fF @@ g gEI Aww
& wrgaTa &1 (Swey e e J
T wET faar, @S qF STy
TEr g Ed, oK fmd oeR w9 ufg
qy qEdr S W 2, 99 F @A &Ar
AEAE ATAL 7 IR G ST AR
& gr qg7 7 gW Ay Wed Suar dfuw
g o, gav & ofr frae
&t urew AT Ao 42T g,
48 3@ arq &7 fquig #% 2 f g W
T T gE, IH T AT FHA g
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@ IEFT A G T T T}
saaT dmg frwra & wisea &
qX Y THHT IR @Y IIAT & ITH!
@y gu fa@ar s gEvE &1 @l
Tq & fad SOFr snawE g SH
femme @ wiwa fqf=a #71 sFR g
g St A= aEw FH a9Er
T § SO &9 AT Fe 5 gAwt ag o
qF TaAT gnn fF fag Ioer A §9g
TF fF gAT SIS § S[q€T 98 9,
aifas feafa favre s @t ag Faw@
gaR A ey ¥ fd, STy s
& foa ag s1gg FHOT FAAT gt
ffT gn Fwwl &1 fgg F ard T8
g | TOY SRR 95 T, THA Hag & |
§ uF FreawiT & gfaaa q ¥y weAr
g fm 7Y g 7 S 9T B Frar e
2 ag A R & ol ot A8 § 9
F IS BT TG ATV TZT HAL FT FHAT
FATET THT FLAT §— AT T F7S
FTT FT FTEARI § TG AT DAL F7,
Fret (g F1 IURA FE—AR AT
Fo a1 T aga o g siiw wew ot
TR A ATE 9w FgF @d | AT Hifar
F, Wga ¥ IGHT IATET T H qHA
T A § FEfa a9 aFaT g | Afwa
TaT Fea gk fod dw F) snawawar
& FAWT AT A7 GEL F FFAT
TF9g T BN | AT ST T THIT FT
guw wwmaT g—anfaw feafq fors 7
1A, FFYAT FT IINHT K, WG A
7% FT—FE Tq FW, § X ATTH
FHME & fom ax @@ e g+,
fema #1 Sfaa gow a8 feem a1 a1
UF qEG Y T AT FT AT T]-
fed & o & ardar F<an § OF arw
FHUN  FY AT A F FIIHU FT
ad & F fad 7 99w | s g
CHFTSIHTH B, Fg0 9 99 & & fad
g‘rmﬁwafm%a:mwssﬁw
g aEAT g, AT e 2, I
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AT 9 AW FAS 77 Frfeg | Ffww
FHiE TATA GCHIL & foraq oY wre =1
g, IH °er B, ¥® F F% AU
FT YTeT 81 |l §— AYATEETEd Y
ﬁi%‘rqéﬁwz%aﬁﬁmﬁwg
F AT Y At AfaEAaEE q»‘rqanw
Y H IAR@E N

Bl o & ark & off ¥ & T
fF gasr “wrE AT ST AT v
et o et & v aw & 1 gwe
ity #< w@r 2 5 {5 o9 ga+ za9r-
TIAT AT E—9H WY g FT FATIAT
YT & J3 F7 TWTFAAT ART 1@V 2 o
TR U & a9 g9 arer fauas
I9 Hg I A8 3@ g% fF  faaar
AT | TR ST AT A Oy o
F o dt go gum 7 48

TE-F™ SaEwd § qeq WA (el
waga @ gidr) o e oow @ e
THA LT ALY §~— AT THIA |

st faAegAIT waTnE |ttean
99 93 9 AW I@ Afww .,

Surr JAISUKHLAL HATHI: That is
because arrears were not paid last year.

st fqrmgwT awrenash Srfear
at @ ofrd gy, 3o W &), S frwl
F yeaaa gei g A E s sifar
T ave § w3 Jifed o i e w0
A A | ST HA B EFT FIN AT
F F, AT AEATE |

T, g fafreds &, g darem §,
FAT A T AR T FH IS
giew g ok S99 g@mae § TR
FT F Gfez & | 19T 987 srga-wrad fgg
FT AT FA & A8 S g 1 F v
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(it forempaTe AT Steiear ¢
F&r for gaat off weer Mo &0 &
FE HL | A A wHA fRam zeE
fad geaarg |

SHuri AWADHESHWAR PRASAD
SINHA (Bihar) : Mr. Vice-Chairman, 1
had no mind to take even a second of the
time of the House but I am very much dis-
tressed by the speech of my dearly loved
friend, Shri Bhupesh Gupta. He has every
right to criticise the Ministries and we are
not here to save our skins; that is part of
the game and one should know also how
to play it. The language that he has used
is very hard and these days I do not know
why he is using harder and harder words,
every time he spoke about the Home Minis-
try. I read his speech on the President’s
Address carefully because I consider him to
be a friend of mine. 1 even feel that this
House will be poorer without him and be-
cause of my love for him, this speech of
today has distressed me beyond measure.
This reminds me of a Persian couplet—I am
not going to quote it—which says, “What is
worse 7 Words or a sword ?” The great
poet says that the words are worse because
a sword kills you whereas the words strike
at your heart and keep you bleeding all your
life. In this Parliament, Sir, we are here
to pursuade each other and to win each
other to our point of view, not to call each
other names, Mr. Gupta should know that
if 1 have love and admiration for him, 1
have much greater love and admiration for
Mr. Nanda. T have known him ever since
he was working in Ahmedabad under
Mahatma Gandhi where he built up a unique
type of labour movement which no Com-
munist, no labour leader, has ever been able
to build. He came to the Bombay Govern-
ment as Minister of Labour and did a lot
for labour there. After coming here, he
has taken one portfolio after another and a
humbler man 1 have seldom seen. He is
always there with folded hands before every-
body and I would like to tell my friend,
Mr. Gupta, that had this man not been the
Home Minister, the Communists would have
been arrested earlier, months earlier.

Surr BHUPESH GUPTA : That is right;
that is not harsh word., This is talking like
a Fascist. Your Home Minister puts people
in jail. Ask him to release them.
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SHRI  AWADHFWEIWAR PRASAD
SINHA : In China, people would be liqui-
dated, killed, but here we put a few of
them in jail. Please listen to me. T have
listened to you. Did T disturb you ?

SHRI BHUPESH GUPTA : You are very
good to me.

Surt  AWADHESHWAR PRASAD
SINHA : Try to have democratic manners,
I listened to you.

SHRT BHUPESH GUPTA : Three people
are in jail. They connot listen to you, Mr.
Ramamurti, Mr. Basavapunnaiah and Mr.
Niren Ghosh. You have put them in jail;
they cannot

SHrr  AWADHESHWAR  PRASAD
SINHA : Can they say in China that India
15 right and China is wrong ? What would
have happened then ?

SHrt BHUPESH GUPTA : Nobody has
said that.

SHrRi  AWADHESHWAR  PRASAD
SINHA : Mao Tse-tung will pulverise them
to pieces.

Sart BHUPESH GUPTA : Nobody has
said that.

SHRI AWADHESHWAR PRASAD
SINHA : But here they have only been put
in jail. These Left Communists deserve
worse ireatment than what we have given
to them because we have Mahatma Gandhi
and Jawaharlal Nehru before us. They are
traitors, they are enemies of the country.

Snurr BHUPESH GUPTA: 1 protest
against this thing, Mr. Vice-Chairman. He
advises me as a friend and now he is using
harsh words.

Suri AWADHESHWAR
SINHA : [ am not giving in.

PRASAD

Surt BHUPESH GUPTA : You are using
harsher words.

Suri  AWADHESHWAR  PRASAD
SINHA : Take it from me, my friend.
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Sarr BHUPESH GUPTA : Take it from
me, my dear, also.

THE VICE-CHAIRMAN (SHRt M. P.
BHARGAVA) : Let us avoid unparliamentary
words. . O

Surt BHUPESH GUPTA : He said trai-
tors.

SHRi  AWADHESHWAR  PRASAD
SINHA : Those who are pro-Chinese, who
are friends of our enemies.

SHri BHUPESH GUPTA : Let Mr. Nanda
say it. Why do you say that?

SHRI AWADHESHWAR PRASAD
SINHA : If they are put in jail, what harm
has been done ? They deserve to be hanged,
I tell you, these people.

Suri  BHUPESH GUPTA: Ask Mr.
Nanda to carry this out,

Tae VICE-CHAIRMAN (SHrI M. P.
BHARGAVA) : Please, Mr. Bhupesh Gupta.

SHrt BHUPESH GUPTA : [ obey you,
Sir. Control him.,

SHRI AWADHESHWAR PRASAD
SINHA : I leave the matter there. Even
if they have been elected by the people,
it does not matter, If a dacoit or a thief
is elected, will he not undergo any punish-
ment ? They will have to remain in jail.

Surt BHUPESH GUPTA : Try them if
you have a charge against them. They
are not to be judged by Mr. Nanda.

Suri AWADHESHWAR
SINHA : No patriotic Indian

PRASAD

Surt BHUPESH GUPTA : Take them, if
you can, to a court of law.

SRt AWADHESHWAR  PRASAD
SINHA : There is the Lok Sabha; there is
the Communist Party, the Right Communist
Party. There is a great leader of the Com-
munists, who is supposed to be a wonderful
man, who has been my friend for several
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years. He was with me in the Congress
Socialist Party. There is another, the
Deputy Leader, coming from a very high
family, from the family of Dr. B. C. Roy.
Their heart and soul, everything is in the
Right Communist Party but here the diffi-
culty is that the body is in the Right whereas
the soul is with the Left, This is the diffi-
culty and Mr. Nanda is being
abused . .

Surt BHUPESH GUPTA: Mr. Vice-
Chairman, the personal question of Mr.
Nanda did not arise. I questioned his policy,
not abused Mr. Nanda. I only questioned
his policy as Home Minister.

Tus VICE-CHAIRMAN (SHrr M. P.
BHARGAVA) : You have had your say. He
has had his say. Now, let Mr. Kumaran
have his say.

Surt BHUPESH GUPTA : All right, I
obey you.

(Interruption)
Your heart is in America.

SHrRI D. P. KARMARKAR (Mysore) :
Qurs is in the House.

SHRI1 AWADHESHWAR PRASAD
SINHA : My heart is with Mr. Khruschev
who has been deposed and Shri Nehru who
is no more.

(Interruption)

THe VICE-CHAIRMAN  (Surt M. P.
BHARGAVA) : No cross-talk please. I have
called Mr. Kumaran, Mr. Awadheshwar
Prasad Sinha, please sit down. Mr. Bhupesh
Gupta, please sit down.

SHrt P. K. KUMARAN (Andhra Pra-
desh) : My friend, Mr. Sinha, is very much
wounded by the language which Mr. Bhupesh
Gupta used.

(Interruption)

Tur VICE-CHAIRMAN (Surt M. P.
BHARGAVA) : Order please.

Sum1 P, K. KUMARAN : He should not
forget that Mr. Nanda, when he went to
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Kerala, used certain language which was
really provocative, which really provoked
the people. You can read it. He said, “ I
am permitting them by giving them an
opportunity to prove their patriotism. I
think there is a large volume of opinion,
nearly ninety-nine per cent,” he said “which
endorses Government’s action and even
found fault with it for delaying action for
so long”. What have you found now ? The
people have taken it very seriously. There
were meetings which Mr. Kamaraj addressed
which consisted of fifty people; our meet-
ings were attended by two hundred people,
and more people attended Left meetings. In
no meeting, however, the number went
beyond five hundred or a thousand but people
were determined. Provocative words were
used but they were determined. They did
not want to listen to anybody's advice, to
any platform. They came quietly and voted.

’

il
'y i
THE VICE-CHAIRMAN (Surt M. P.

BHARGAVA) : Mr. Kumaran. I will request
you to be brief because we have exceeded

the time.

Sart BHUPESH GUPTA :
blessings, we will sit late.

SRt P. K, KUMARAN : What happen-

(Interruption)

With your

ed? Mr. Nanda said that they
were . . . Sl
Surr BHUPESH GUPTA : . . trai-
tors.
Suri P. K. KUMARAN: . trai-

tors and that he was going to publish a
White Paper. Finally, he gave us a gray
statement in which he could not prove what
he had said. He quoted all the resolutions
and books from our side, took them out of
context. He himself could not produce any
valid document. This did not convince the
country nor even the bourgeoise papers.
He says that they are pro-Peking, We have
got our differences; our Party had ideologi-
cal differences and that is why we broke
into two but to call them Chinese agents
is something not correct. You should have
fought them politically, on a political basis
and not put them in jail. See what happened
in the election. When small children were
taken from house to house and mads to
ask, “Give us your vote. My father is in
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jail and if you give the vote, he will come
out”. What could the people do? This
should be understood. Those turned out
to be senseless words and if anybody else
were there in the Home Minister’s position,
he would have resigned the position. Any-
way, I do not want to dilate on that, because
my time is limited. I wanted to mention
onlv one or two other things.

The Appropriation Bill is here because
extra expenditure is incurred by the Gov-
ernment. And one of the items is dearness
allowance paid to Central Government em-
ployees. Some time back when we asses-
sed the real value of the Central Govern-
ment employees’ income we found it had
gone down to 84 per cent, While the money
wages had increased 1o 148 per cent the
real value had decreased to 84 per cent.
After that the prices have gone up. Then
there was a hue and-cry and a Commission
was appointed. The Commission recom-
mended that people drawing Rs. 70 to
Rs. 1200 should be given certain scales.
The other day when we asked the Finance
Minister as to why he did not implement
the rccommendations in respect of people
drawing from Rs. 600 to Rs. 1,200, he said
that he was not prepared to consider it,
that he was not prepared to go into the
merits of the case and that he did not
agree with it. This is a wrong attitude.
The recommendations made by a Commis-
sion which has gone into merits and deme-
rits of the price situation in the country,
should be implemented because even in the
case of those people drawing up to Rs, 1,200
the ieal income has gone down.

Another item I found in this is housing.
When the question of demand for housing
came. I was reminded of a statement which
I came across vesterday. This is a state-
ment issped by Mr. Makhdoom Mohiuddin,
Leader of the Communist Group in the
Andh'a Pradesh Legislative Council. Tn
Andhra Pradesh, there is a Housing Board
for the middle income group. Th's Hous-
ing Board is assisted by the Centre directly
and also through diversion of L.I.C. funds.

i 1t 4 T

Now, on 29th May 1964 they made some
allotments of land to some persons. The
middle income group people are considered
to be those getting Rs. 6,000 to Rs. 15,000
per year and the area allotted to each is
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600 yards and the cost of the house should
not exceed Rs. 25,000 including the value
of the land. Now, some people were allot-
ted land and, Mr. Vice-Chairman, 1 will
read out the names of those people. I am
sorry the names of some women are also
here; perhaps they are innocent but any-
way you can see who they are.

it

Surt BHUPESH GUPTA : These ate the
days of women.

'
i

- [ L e oo i Litor
Surt P, K. KUMARAN: They are
Shrimati N. Nagaratnamma, wife of Union
Steel Minister, Mr. N. Sanjiva Reddy. She
veceived 1200 square yards of land. Then
the next is Shrimati K. Raghavamma, wife
of Chief Minister, Shri K. Brahmananda
Reddy. She owns 100 acres of land with
an income of about a lakh of rupees a year.
She is the allottee in the middle income
group. Then Dr. D. L. Prasad, son-in-law
of the Housing Minister, Shri Alapati Ven-
katramaiah. He resides in Vishakhapatnam
but is allotted a house in Hyderabad in the
Sanjiva Reddy Nagar named after the
Union Minister of Steel. The fourth is
Shrimati K. Sandhyatani, daughter of a film
star. A rich film star is also considered to
be in the middle income group of people
getting Rs. 6,000 to Rs. 15,000 a year.

Suri LOKANATH MISRA : That must
be because of proximity to certain people.

Surl P. K. KUMARAN : The fifth is
Shri Jalagam Vengala Rao, who is himself a
Member of the Housing Board and alsn
Chairman of the Andhra Pradesh Panchayat
P{an:shad. .
Fyovp o 1 o e JITIN"

SHr1 B. R. BHAGAT : Did they pay for
it or weie they just allotted land ?

sl e /| Yaoda oo

Sart LOKANATH MISRA : They paid
at a concessional rate.

|
7

Surt P. K. KUMARAN : The Minister
should know better. The sixth allottee is
Shri Seelam Sidda Reddy, Secretary of the
Andhra Pradesh Congress Committee. These
are the gentlemen who are supposed to be
people of the middle income group and
who were allotted land for which the Gov-
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Bill, 1965 2802

Vice-Chairman, all these Congress Ministers
arid Congress leaders think that they are
it a house which is burning and they are
all anxious to save as much as possible ber
fore the house is burnt out completely. If
the government of this country proceeds at
this rate, then very shortly the whole Gov-
ernment is likely to end. Sir, I do not want
to add anything more at this stage. .., ;
rovgy
SHr LOKANATH MISRA : There is no
quorum in the House. ,

' o Fig|

Tue VICE-CHAIRMAN (Surt M. P.
BHARGAVA)  Let the Minister reply and then

we shall see.'
E ARSIt

MY B |

SHRI B. R, BHAGAT : The House has
debated this, I think, quite adequately and
evea though hon. Members travelled far and
wide, I think it was not without much in-
terest. I would not like to dilate upon
questions of either Kerala or the Left Com-
munists or of the C.B.I. Report because
the House, 1 am sure, will get many oppor-
tunities to diccuss these questions which
are uppermos; in the minds of at least cer-
tain hon. Members. I think the hop. Mem-
ber opposite would not like me to take the
time of the House at this particular moment
in respect of those matters. Therefore I
would like to deal with some of the other

issues that have been raised. o
AN A 1)

rl 4 ‘ i L

A point was made by Mr. Chordia. He¢
said that it is faulty budgeting which pro-
vides for Rs. 400 and odd crores as Sup-
plementary Grants. It is true by any
stretch of imagination that Rs, 400 and odd
crores is a big proportion of money and if
his facts are true then it would mean faulty
budgeting. But for his information I would
say-—he is a knowlgeable Member who tries
to go deep into a matter—that in this matter
-of finance, particularly provisioning and
appropriation, even some of us are likely to
be tripped up. The biggest item in this is
for Rs. 224 crores for repayment of debt
the bulk of which is only national becauge
we know that they are Treasury Bills which
.are discharged every 91 days. They mature
every three months but in gross budgeting
we have io provide for every discharge. So
this is only notional.

ot

Then there is another item, namely, pur-

ernment are giving a subsidy. Now, Mr. ] chase of foodgrains—Rs. 86.81 crores which
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is more than covered by sale proceeds. This
is also not strictly expenditure in that sense
because it is covered.

The third item is for Rs. 85 crores for
loans and advances to States out of which
the ways and means advances are recovered
during the year. So this is also a self-balanc-
ing item.

If you take into account all these things,
the net amount comes to only Rs. 62.14
crores. So, in a Budget of Rs. 2,000 crores
this is only a very small thing. There is
no question of loose budgeting. Sometimes
because of certain things beyond control,
certain expenses have to be met. He re-
ferred to the Privy purses. This could not
be anticipated except at the very last
moment. For some such few thousands of
rupees no great objection can be taken
as to why it was not done at the beginning.
There are certain items which cannot be
anticipated by any human intelligence or
by any mechanism of budgetary procedure.
There are certain other items which have to
be there because of gross budgeting. Now,
the Treasury Bills mature every three
months and we have to take into account all
that. Advances to the States against re-
coveries because of the financial and bud-
getary rules have to be provided for. Im
view of all these things I think the hon.
Members can digest this amount of sup-
plementary grants,

Then he referred to opium. 1 think the
State from which he comes is one of the
States where conditions for opium culti-
vation are very good. I am glad to say
that Madhya Pradesh is one of the States
where the per hectare yield in terms of kilo-
grams is high, that is, about 32 kilograms.
Therefore, in any arrangement for giving
incentives, 1 think this higher yield will
always certainly go in favour of those
areas. As the hon. Member knows and as
the House is aware, the bulk of this opium
is exported and it is a good foreign ex-
change earner. Recently the opium market
in the world is falling and to that extent
it is becoming more and more competitive.
Therefore, we have to lay greater and grea-
ter stress on quality and greater and greater
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stress on higher productivity per acre. So,
in any scheme of licensing this matter has
got to be borne in mind. The hon. Mem-
ber appreciates it and I must say that the
claims of all regions, subject to these con-
ditions, will certainly be kept in mind while
licensing.

Now, about foodgrains and the agricultu-
ral prices, the question was raised that
because of the terms of reference the rela-
tive prices and other ecopomic conditions
should be borne in mind and this will create
difficulties in the way of a proper fixation
of prices. T think the hon. Member has
taken it in a very misconceived manner.
Price is a large question wherein other eco-
nomic factors come into play. Certainly
the cost of production and proper incentive
to the farmer come up for consideration.
But I can assure the hon. Member that so
far as the present Government is concerned,
the policy is to give an incentive price, not
only an economic price but also an incentive
price to the farmer, so that food produc-
tion gets a fillip in this country. Whatever
be the phraseology used in the terms of re-
ference, I think these things cannot be
belied, because the Government is deter-
mined to sce that the farmers must pro-
duce more and if they are to produce more
they must get the price which encourages
them to produce more.

Sir, with these words, I move.

THE VICE-CHAIRMAN (Serlt M. P.
BHARGAVA) : The question is !

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1964-65, as passed by the Lok Sabha,
be taken into consideration.”

The motion shall be put to vote tomorrow.
The House stands adjourned till 11 a.M,
tomorrow.

The House then adjourned at
fifty-three minutes past five of the
clock till eleven of the clock on
Wednesday, the 10th March, 1965.
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